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(CGivil) No.5030/2001

(From the judgenent and order dated 24/01/2001 in WP 2020/ 95

of The HI GH COURT OF NMADRAS)

LI CENSEE, THEATER KRI SHNA

VERSUS
COLLECTOR OF MADURAI
(Wth prayer for interimrelief and

Wth S.L.P. (© No.11149 of 2001
(Wth office report)

S.L.P. (O No.15285 of 2001
(Wth office report)

S.L.P. (O No.5830 of 2001
(Wth prayer for interimrelief and

S.L.P. (C) No.6024 of 2001
(Wth prayer for interimrelief and

S.L.P. (© No.6027 of 2001
(Wth prayer for interimrelief and

S.L.P. (C) No.6733 of 2001
(Wth prayer for interimrelief and

S.L.P. (O No.8721 of 2001
(Wth prayer for interimrelief and

office

office

office

of fice

office

of fice

report)

report)

report)

report)

report)

report)

Petitioner (s)

Respondent (s)

Date : 08/04/2002 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE SH VARAJ V. PATIL
HON BLE MR JUSTICE D.M DHARMADHI KARI

For Petitioner (s)
In SLP 5030/ 01,
6733/ 01, 11149/ 01,
15285/ 01 & 15285/ 01:

555

In SLP 5830/ 01,

6024/ 01 & 6027/ 01: M. Rakesh K. Sharma, Adv.

R Anand Padmanabhan, Adv.
Pranod Dayal , Adv.
Antitha Sarayoo, Adv.
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In SLP 8721/ 01: M. H A Raichura, Adv.
M. S.H Raichura, Adv.

For Respondent (s) M. Krishnan Venugopal , Adv.
Ms. Revat hy Raghavan, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

(T.1. Rajput) (Shel l'y Sengupt a)
Court Master Court Master



